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To,

The Registrar,

The National Green Tribunal,
Principal Bench,

New Delhi

E-mail- judicial-ngt@gov.in

Sub: Report of The Joint Committee in compliance of the order dated 25-05-2023
passed by the Hon’ble National Green Tribunal, New Delhi in Original
Application No. 260 of 2023 Vijay Kumar Vs State of Uttar Pradesh.

Sir,

In compliance of the order dated 25-05-2023 passed by the Hon’ble National Green
Tribunal, New Delhi in Original Application No. 260 of 2023 Vijay Kumar Vs State of
Uttar Pradesh, the report of the Joint Committee comprising of officials of the District
Administration, GB Nagar, Central Pollution Control Board, New Delhi and the State

Pollution Control Board is hereby annexed for your kind perusal.

The report may be kindly placed before the Hon’ble Tribunal for further consideration

and directions.
Yours Sincerely
/"‘
//‘;-3\'51}')
(Utsav Sharma)
Regional Officer
Copy to:
1. Shri Pradeep Misra, Advocate, Hon’ble Supreme Court/ NGT, New Delhi for persual

and necessary action please.

2. Chief Environmental Officer, C-1 , U.P. Pollution Control Board, Lucknow for

information.
Law Officer-1, U.P. Pollution Control Board, Lucknow for information.

/

Regional Officer

airg wrafer @ $-12 /1, Faev—1, ATS—201301 B 70 : 0120—4974552

AT : TC-12V, a0 @us, Tl 7R, T@T6 226010
Website — www.uppcb.com, e-mail : ronoida@uppcb.in
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 260 OF 2023

IN THE MATTER OF:
Vijay Kumar ...Applicant
Versus
State of Uttar Pradesh ...Respondent
INDEX
S.No. Description Pg.No.

1 | Status Report in Compliance of Hon’ble National Green 04 -o8
Tribunal’s order dated 25.05.2023 in OA 260/2023.

2 | Annexure I — Copy of Allotment Letter dated 06.04.1979. 04—\ 2

3 |Annexure II — Copy of Consent to Operate under Water ||z 20
(Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981 dated 19.01.2022

4 | Annexure III — Copy of Analysis Report of Stack Monitoring |7 ) - 22
during inspection.

5 | Annexure IV — Copy of Hazardous waste authorization from the |23 -2 6
U.P. Pollution Control Board.

6 | Annexure V — Copy of Analysis Report of Sample drawn during |27 - 28
inspection.

7 | Annexure VI - Copy of No Objection Certificate for abstraction |5 g_y o
of ground water under Uttar Pradesh Ground Water Management
and Regulation Act, 2019.

8 | Annexure VII — Copy of Agreement with Bharat Oil & Waste Y] -5
Management Limited, Harshit Trading and M/s Nuvoco Vistas
Corp. Ltd. for disposal of Plastic Waste.

FILED BY
UTSAV SHARMA

Regional Officer, UPPCB
NOIDA, GB Nagar
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 260/2023

In the matter of:

Vijay Kumar ...Applicant
Versus

State of U.P. ...Respondent(s)

STATUS REPORT ON BEHALF OF THE JOINT COMMITTEE OF
DISTRICT ADMINISTRATION, GAUTAM BUDDHA NAGAR,
CENTRAL POLLUTION CONTROL BOARD, NEW DELHI AND
UTTAR PRADESH POLLUTION CONTROL BOARD WITH
RESPECT TO ORDER DATED 25-05-2023

Reference :
1. O.A.No. 260/2023 in the matter of Vijay Kumar Vs. State of U.P..
2. Hon’ble National Green Tribunal’s order dated 25.05.2023

Background

In compliance to the Hon’ble NGT order dated 25.05.2023 in O.A.No. 260/2023
in the matter of Vijay Kumar Versus State of U.P. a joint inspection of M/s Sandeep
Paper Mills, Plot No.- A-20, Sector-6, Noida (referred as ‘the Unit’) was carried out
on 21.07.2023 by the officials of District Administration, Central Pollution Control
Board, New Delhi and Uttar Pradesh Pollution Control Board. Following officers

participated in the inspection:
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DISTRICT ADMINISTRATION, GAUTAM BUDDHA NAGAR,
CENTRAL POLLUTION CONTROL BOARD, NEW DELHI AND
UTTAR PRADESH POLLUTION CONTROL BOARD WITH
RESPECT TO ORDER DATED 25-05-2023

Reference :
1. O.A.No. 260/2023 in the matter of Vijay Kumar Vs. State of U.P..
2. Hon’ble National Green Tribunal’s order dated 25.05.2023

Background

In compliance to the Hon’ble NGT order dated 25.05.2023 in O.A.No. 260/2023
in the matter of Vijay Kumar Versus State of U.P. a joint inspection of M/s Sandeep
Paper Mills, Plot No.- A-20, Sector-6, Noida (referred as ‘the Unit’) was carried out
on 21.07.2023 by the officials of District Administration, Central Pollution Control
Board, New Delhi and Uttar Pradesh Pollution Control Board. Following officers

participated in the inspection:
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Dr. Nitin Madan, ADM (E), Gautam Buddha Nagar
Shri Rishabh Srivastava, Scientist ‘C’, CPCB, Delhi
Shri Utsav Sharma, Regional Officer, UPPCB, Noida

Shri Kishan Singh, A.E.E., UPPCB, Noida.

Details about the Unit i.e. M/s Sandeep Paper Mills, Plot No.- A-20, Sector-

6, Noida.

M/s Sandeep Paper Mills has been allotted the present premises under industrial
land use for manufacturing of paper vide NOIDA Authority’s allotment letter dated

06.04.1979. The unit is presently engaged in the production of Media Kraft Paper in

the said plot admeasuring 3524.25 squére meters, copy of allotment letter is annexed
as Annexure I. UPPCB has granted Consent to Operate under the provisions of Air
(Prevention and Control of Pollution) Act, 1981 and Water (Prevention and Control

of Pollution) Act, 1974 for production of Media Kraft Paper-130 MTD, copy of said

consent is annexed as Annexure II. All the processes were found in operation at the

time of inspection. The details of the unit are as follow:

General Information

1. Raw material Waste Paper, Resin, Pac, Surface Size etc.
2, Consented production | Media Kraft Paper-130MTD
capacity for
Products/By-products
3. Present production Presently production of Media Kraft Paper —

120MTD. (approx.)

Information pertaining to water consumption and waste water generation

4. Freshwater source & |e 03 nos. of bore wells provided with mechanical
consumption (kl/day) flow meters of capacity 5 HP, 5 HP and 7.5 HP
e As per records maintained by the Unit , the raw
water consumption details are as follow :
o Average groundwater extraction was 350
KLD during the month of April-2023 to
June-2023 which includes water used in
domestic purposes also.
5 Type of flow meter(s) A common Mechanical Flow meter has been
installed on the all borewells.
6. Flow meter Reading (s) Flow-37009 m?
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Status of NOC from
UPGWD for ground water
extraction

NOC granted from UPGWD up to 04.08.2026 for
1,32,025 m3/year abstraction of ground water.

Consented wastewater
discharge (KLD)

Industrial — 300KLD
Domestic — 15 KLD
As per industry representative and record submitted

by the industry treated effluent is being used in
process, washing, sprinkling and rest is disposed in
the drain.

Consent Status under the
Water Act, 1974& Air Act,
1981

The Unit has consent with validity up to 31.12.2026.
(Annexure-1I).

10.

Treated Wastewater
discharge (kl/day)

The unit has installed OCEMS for all the requisite
parameters i.e. pH, TSS, BOD, COD and Flow.
During the inspection OCEMS was found in
operation and parameters were found within the
prescribed limit (BOD-15.3 Mg/Ltr, COD-131.6
Mg/Ltr, TSS-34.7 Mg/Ltr, pH-7.8)

11

ETP details

The Unit has installed ETP with Biological
treatment capacity of 600 KLD based.

v' ETP is comprised of primary treatment and
secondary treatment followed by tertiary
treatment.

v" The unit comprises Collection tank, Sedicell,
spray filter, Aeration tank, Secondary clarifier,
Pressure Sand Filter, Activated Carbon Filter,
sludge filter press, Air blower, Clarifier
Scrapper, Treated water store tank etc.

12

Mode of Effluent disposal

The industry treated effluent is being used in
process, washing, sprinkling and rest is discharged

into drain.

Information pertaining to

Air Pollution

14.

Source of Air Pollution,
details of fuel and status of
APCDs

e The Unit has one boiler of capacity 8 T/hr.

e Biomass is used as fuel in the boiler. Multi-
cyclone dust collector, Bag filter and wet
scrubber system is installed with boiler as Air
Pollution Control Devices (APCDs).

e Flue gases are discharged into the ambient air
through a stack of 36 meters height.

e Unit has installed OCEMS on the stack for

monitoring of emissions which was found:

e
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operational during inspection and showed the
parameters within the prescribed norms.

* During the inspection, the work of monitoring
boiler chimney was done by the team of regional
laboratory of UP Pollution Control Board, the
monitored values were within prescribed
standards, a copy of the report is attached.
Annexure-111.

Information pertaining to

ETP sludge and other solid waste

15. | Quantity of ETP sludge According to the industry representative, approx 1.0
MTD of ETP sludge is generated, which is reused
along with the raw material.

16. | Nature of waste Plastic waste

17.  |Facility  for  storage/ | Waste paper is used by industry as a raw material. It

disposal /treatment

has been informed that there is about 1 percent
plastic in the said waste paper, which has been
informed to be segregated and disposed of through
TSDF organization / authorized recycler. In
regarding to the above, a copy of the agreement and
Form-10 made with TSDF organization M/s Bharat
Oil and Waste Management Ltd. has been
submitted. According to Form-10, on 10.04.2023,
445 kg plastic waste has been given by the industry
to TSDF organization. The industry has received the
hazardous waste authorization from the UP
Pollution Control Board which is wvalid upto
13.04.2027. Annexure-IV.

Wziter Pollution:

During inspection, all ETP units were found in operation. In order to monitor the

compliance status of treated waste water, grab samples were collected from inlet and

outlet of ETP. The analysis results are presented below and copy of said report is

annexed as Annexure V:

Sampling Parameters _

Locations pH TSS | BOD | COD | O&G | MLSS
(mg/l) | (mg/) | (mg/) | (mgn) | (mg/)

ETP inlet 4.83 | 296.0 | 584.0 | 1776.0 - -

i
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ETP Final outlet 7.21 40.0 22.0 | 184.0 7.2
Notified Standard | 6.5-8.5 50 30 250 10 =

The monitored values at the ETP outlet are complying with the notified/prescribed
standards.

Air Pollution :
i One boiler of 8 TPH is installed. During inspection the boiler was in operation
' and emissions are channelized through stacks of height 36m. Portholes and
sampling platforms are provided.
ii.  During the inspection, the work of monitoring boiler chimney was done by the
team of regional laboratory of UP Pollution Control Board, the monitored values
were within prescribed standards, a copy of the report is attached.

Observations:

o During inspection, the Unit was found in operation. Manufacturing of Media
Kraft Paper-130 MTD. The requirement of fresh water was met through Bore
wells.

il. The Unit has provided OCEMS for the parameters, namely, pH, TSS, BOD &
COD at final outlet of ETP and it was found operational during the visit and
parameters were found within the prescribed limit (values of OCEMS BOD-
15.3 mg/ltr, COD-131.6 mg/ltr, TSS-34.7 mg/ltr, pH-7.8. -

iii.  The unit has consents under the Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution), Act, 1981 till 31.12.2026

iv.  The unit has installed a PTZ camera for boiler stack and fuel conveyor feed.
Access for live streaming of these cameras have been submitted with the State
Pollution Control Board.

V. The unit has obtained NOC for three borewells for abstraction of ground water
under Uttar Pradesh Ground Water Managementl and Regulation Act, 2019,

copy of said permission is annexed as Annexure VI.
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Vi.

vil.

viil.

1X.

As per the production records perused by the inspecting team, average
production in months of April, 2023, May, 2023 and June, 2023 comes out to
around 120 MTD, 102 MTD and 91 MTD respectively.

The gunny bags used for transportation of biomass were found stacked near the
main door of biomass storage area as shown in the site photographs attached.
As per the unit representative, these bags are returned to the vendor, however,
no record with regards to same could be furnished to the inspecting team.

The plastic waste/laminates recovered from the raw material were found stacked
near the raw material feeding conveyor as shown in the site photographs
attached. The plastic waste being generated is being disposed through Bharat
Oil & Waste Management Limited and Harshit Trading Company which in turn
is getting it processed in M/s Nuvoco Vistas Corp. Ltd. Cement plant in co-
processing, copy of said agreements is annexed as Annexure VII.

The OCEMS is presently installed in filter feed tank, same should be placed in
the treated waste water stream for true representation of effluent quality after
treatment through Activated Carbon Filter and Pressure Sand Filter.

During the inspection, the housekeeping system of the industry complex was
not found satisfactory and the raw material storage area is open and has not been

covered with tin shed.

Recommendations:

I. The Unit should ensure that the treated waste water is discharged as per prescribed

standards at all times.

I1. The unit should engage an e)ipert government agency, like IIT/NEERI/CLRI for

adequacy & performance evaluation of ETP. The report be submitted to CPCB and
UPPCB within a period of 3 months.

I11. The unit should carry out the calibration of OCEMS on regular basis.

IV. The industry should improve the housekeeping system and deploy odour masking

agents using mystifies.
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V. The unit should properly cover the raw material storage area and recovered plastic

waste storage area.

VL. The unit should dispose the empty plastic/gunny bags of biomass fuel only through
the authorized recycler and related information/data should be maintained and sent
to the Uttar Pradesh Pollution Control Board.

VIL The unit should install separate electromagnetic flow meters on all bore wells.

VIIL The unit is operating in relatively small area and thus need to earmark and demarcate
areas for each activity, viz a viz, storage of raw material, storage of fuel, processing
floor, storage of finished good and storage area for waste materials among others in
order to ensure work place housekeeping as well as safety.

IX. The unit should install flow meters to measure the quantity of recycled/reused water
and maintain the record for the same.

X. The unit should maintain the record of total solid waste and plastic waste generated

and disposed separately.

XL The unit should not be permitted for any further expansion with regards to
production capacity henceforth. Simultaneously, unit should consider reducing its
production capacity in present plant due to evolving socio-economic-environmental
scenario of the area where it is presently operational and engage with Noida
Authority for resettlement plan in other Sectors subject to carrying capacity and

environmental conditions.

The Photographs taken during the Inspection are as below

Plastic Storage Area
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ETP Area

The report is hereby being put up for kind perusal and further necessary

directions.

e

f’/"/

0,

(Kishan Singh) | (Rishabh Srivastava) (Utsav Sharma) (Dr. Nitin Madan)
AEE Scientist ‘C’ Regional Officer ADM (E)
UPPCB, Noida CPCB, Delhi UPPCB, Noida | Gautam Buddha Nagar
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W UTTAR PRADESH POLLUTION CONTROL BOARD (/
{,“z‘}ygé% Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, FEmnil: Info@uppeb.com, Website: www.uppeb.com

CONSENT ORDER

Rel Ny, - ] Dated : 19/01/2022
144696/LiPPCB/Noida(UPPCBROYCTOAvater/N
OIDA/2022 -
i |
Shri JATINDER SINGII
M/s SANDEERP PAPER MI1L1S PVT LTD
A-20. SECTOR - 6, NOIDA.GAUTAM BUDH NAGAR 201301
NOIDA

Sub i Consent under Section 25/26 of The Water (Preveution and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M)s. SANDEED PAPER MILLS PYT LTD

Reference Applieation No ;14395842 Dated :19/01/2022

l. FFor disposal of efluent into water body or drain or land under The Water (Prevention and contial of
Pollution) Act,1974 as amended (here in after referred os the act ) M/s. SANDEEP PAPER MILLS
PVT LTD is hereby authorized by the board for discharge of their industrial ¢lfluent penerated
through ETP for irrigation/river through drain and disposal of domestic effluent through septic
tant’soak pit subject to general and special conditions mentioned in the annexure ,in refrence to their
foresuid application .

‘This consent is valid for the period from 19/01/2022 (0 31/12/2026

In spite of the conditions and provisions mentioned n this consent order UP Pollution Control Board
reseives its right and powers 1o reconsiderfamend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pallution) Act, 1974 as umended .

-t 0Jd

This consent is being tssued with the peruission of competent authority .
VIVEK s
. RO :;’.:':’.GI.I!
FARTS AT

For and on behalf of U.P. Pollution Control Board

CLEO-1

Enelused : As abave
(condition of consen():

Copy 1o Regiomal Officer, UPPCR, Noida, VIVEK s
RQY iem,
CEO-1

1%.
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UL.P, POLLUTION CONTRUI, BOARD, 1UCKNOW

Amnexure (o Consent issued to M/&.SANDRRP PAPER MILLS IyT LTD vide

Consent Order No. 14395842/ Warer
CONDITIONS OF CONSENT

Dated @ 19/0)/2022

! Tl consent 1y valid for (he approved production capacity of Media Craft Paper- 130 MT/Duy using
us maim rw material,

= This consent is valid only for products and yuantity mentioned above, Industry shall ubuain prior

Approval befure makmy, any muditieation in product/ procesy /fuel/ plunt muchinery Iatling which
cousent wonld be desmed void. :

) The yuuntity of maxiium daily elfy U discharge should not be inore than (ke followiy ¢
[ S . Dischurge Detutls e T
[ S No Kind o1 sirulang Maximum dnily Treatment Cacllity und
| . ., : | disghurge, K L/duy discharge puint |
o . .—__Domestic 15 KLD Septic Tank
L 2 L _Industrial __300KLD _ETP
4 Artingement should be made for collection of water ysed in process and domestic effuent
separately in closed water supply system. The treated domestic and industrial effNuent if discharged
c vutside the premises, if meets at the end of final discharge point, arrungement should be madg for

measurement ol efflucnt and ror collecting its sample. Except the effluent informed 1 the
upplication for consent no other cffluen should enter in the suid arrangements for colleetion of

elluent. Tt should also be ensured thar domustic effluent should not be discharged in storm water
drain .

4 The domesliv effluent should be treated in treatment plont so {hat the should be in conformity with
the tollowing nmwms dated (reated elfluent .
et U I

A - —— —Domestiv Iiffulant
!

{ e R._r\_zé__ - . Paraeter __ i Standurd ——_-—1
L ! | Quanlily of Disulige | 45 KLD

W The industrial etfuent should be treated in treatinent plant so that the treated ¢lMuent shauld be in
conformity with the [ullowing nonms. |

e —————— . ——

B = . lﬁdusirlnl Lffulant : e

L | N : Parameter : Standard |

b1 |-—Total Suspended Solids__| _ As per EP Act 1986

o 8 —0 BOD  _ _|_ Asper EP Act, 1986 _ |

! _ * ST N oL . | Au par I-F Act, 186 |

< b A - = Q& Uwmayge | Ag per P Act, 1986 _|
(SN L_ _ (53 ol Oll:lrlﬂ!_‘\:‘_g_f Di“‘?hd_IHU s . 3UU |(LD .

[ ' & ey 1 ! “, ' aly. 1 1l h tlan, Ce ssvan

T peniated in ol the procaswes, bload wol S U i e b o e s

“semvub v inatit SNONId be aceording tu the norms prescribed under ‘The Environment (Protection)
AcLIORE or utherwise mandalory ,

T The methad for colleenny industrial and domestic effluent and s analysis should be as per legal
Indhan standords and ity subsequent amendments/stundards prescribed under The Environment
('roteciion) Act, 1986.

Lhe industry will have 10 ensure compliunce ol the permission from the CGWA belore ground wuler
extraction and it will be the respousibility ol (he ndustry o comply with the virious conditiuny of
the permission wken,

3. The indusiey shall submit Environmental Statement in preseribed form V rule no.14 of E.P Rules
1986

\4
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The mdustry shall comply with va_rimns provisions of Ajr (Preveation and Control of Pollution) Act
1981 as amended, Water (Prevention and Comtrol of Pollution) Aey 1974 45 winended und a1 other
applicable rules notified under E.P, Act 1980,

Miniinum 33% of the land on which unit {g established will be covered and properly maintained by

the plantation ot tall trees of suitable species a per the guidelines set yp by the Board vide its Office
Order no.4-16405/220/2015/02 d1. 16/02/2018. The copy ot this guideline is available at URL
hup//www uppeb.com/pd F/Grccn-Bclt-Guidlc_IGOEIR pdf.

The industry will ensure (he continuous ang uninterrupted daa supply from the OCEEMS to the

CPCH and SPeB.

Flow meter to be installed in all water abstraction points and usage of fresh water (o he minmized.
he unit will ensure facility to lransmit data to CPCB server and submit a regular calibration
cerificate of Electro Muagnetic Flow meter o the Board.

I closure order is issued by CPCOR or UPPCB against the unit, then CTO issued carlier will remain
suspended during the closure period and after ensuring the compliance and after revacation of
closure order, the CTO will automatically be ctfective with additional conditions mentioned in the
closure revocation order.

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCT for protection and safe guard of environment frum time (o time,
The Unit will file the renewal application al Jeast 2 months prior to the expiry of this Order,

Speeilie Conditions:

\S-
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1= “This consent is valiq only for products and quantity mentioned aboye,
approval before making any modification in product/process /fuel/ P
consent would be deemed vojd.

2- The Linit shall comply with varioys provisions of Air (Prevention and Control
1981 as amended, Water (Prevention and Contro| of Pollution) Act |
applicable rules notified under E.P, Act 1986,

3= The Unit shall dispose the hazardous waste dhrough authorized recyclers/TSDF an

the provisions of | Tazardous and Other Wastes (Management and Trans-boundaiy M
Amendment Rules, 20 0 as amended,

~4- The Unit should be Operated in such a way 50 that there is no adyerse impac
Cuvironment,

Industry shall obtain prior )
ant machinery failing whicl

of Pollution) Act
974 as umended and all other

d comply with
ovement)

Lon public and

2= The Unltshall submit Quarierly monnoring reports of treated cffluent from a certifieq /
aboratory under P Act 1980 -

- The Unit will ensure the continuouyg und uninterrupted daty supply from the OCEEMS 10 the
CPOR server The uniy shall matntn siricr supervision on flucwations in operating parameters with
respect to each teeatmeny unit of'the Effluent treatment plant,
7- The mdusuy should ensure the operation of the ETP in such g manner that i| ¢
standaeds lay down under the E.P, Rules 1986
8- The treated efMuent shall be allowed (0 b discharged in the ambient
extiausting options for reuse in industrial process/ irrigation in order to
Y- Electromagnetic Flow meter to be installed in all water abstraction |
1 be minimized. '

10- The industry will have 1o ENSUre permission from (e UPGWD for ground water
will be the responsibility of the industry to comply with the various conditions of

tuken,

. LT The mdusiry shai submit the point wise compliance report of the conditions imposed in the
CTO/CTE issued by the Board earlier and audited balance sheet for the current Year and the detajls
of fees
deposited during last three years within 4 month otherwise (his &
12- I the CPCRB o UPPCB issues (he Closure order against the
duomatically suspended [or that period.

13- “The Industry shall submi Environmenty] Statement in preseribed form V as per tule no. 14 ot
L.P Rules 1986,

14- The Industry shall abide by orders / dircetions issued by | lon'ble Supreme Count Hon’ble High
Cuourt, Hon'ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board 1or protection and safegunrd of environment fram time o time,

I5- The uni shal treat the eftluent g per the norms in Environmenal (Protection) Rules, 1986 o as
prescribe by UPPCR,
10- Industry shall maintain the log book of ETP,
17- Industry shal) recycle as much waler as possible within the plant before ¢
18- Unir shall submit Tates| test report of treated cffluent from CTP by
upcration of unit, .
19- MSW waste should be suitable scgregated. A separate ang Isolated MSW collection e
should be provideg. | '
20- Unyt shatl comply Solid Waste rule, 2016 as smended.
21- The Unit shyll develop proper green bell and rain water harvesting gysten ag per guidelines, For
green bell g Jeast 8 feey lieight plants should be planted which shall be properly protected as proper
Q irmigation and maneuvering arrangements shall be mude. For e development of the green belt the
cuidelines issuéd vide Board offive order no, H 10405/220/2018/02 D¢, 16-02-2018 shall he
complieg,
22, T!'h-:‘ validity of CTO g subject ta the sirict cumpliance ol conditions of ¢losure revocation order
ol CAQM ixsued vide letter no, I(i(}M/M/ZUZl/M[':RD;’IP-CIOSUI‘G-"I&’Z?{}SS-UU Dateq 13-12-2021.

approved

onfirm the

environment only fter
minunize freshwater usage.
wints and usage of fresh water

extraction and it
the permission

TO may be revoked,
industry this consent order stands

fischarging it.
approved laboratory atier

nter

Issued with the permission of competent tuthoriry . VIVEK Stz

Bty

. - ROY :;unu

iy

For and on behalf of U.p, Pollution Conyrgl Board .

CEO-1

&
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UTTAR PRADESH POLLUTION CONTROL BOARD )?ﬁ‘

‘rﬁ Building, No TC-12V Vibhutl Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Emalk: Info@uppcb.com, Webslte: www.uppeb.com

CONSENT ORDER

Ref No. - Dated : 19/01/2022

144696/UPPCB/Noida(UPPCBRO)/CTO/water/N
01DA/2022 -
Ta, -
Shri JATINDER SINGH
M/s SANDEEP PAPER-MILLS PVT LTD
A-20, SECTOR - 6, NOTDA,GAUTAM BUDH NAGAR,201301

NOIDA

Sub: Consent under Section 26/26 of The Water (Prevention suud control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. SANDEEP PAPER MILLS PVT LTD

®

« ™ Reference Application No :14395842 Dated :19/01/2022

l. For disposal of ¢ffluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. SANDEEP PAPER MILLS
PVT LTD is hereby authorized by the board for discharge of their industrial effluent gencrated
through ETP for irrigation/river { rough drain and disposal of domestic cffluent through septic
tant/soak pit subject to generdl and special conditions mentioned in the annexure ,in refrence to their
foresaid application .

This consent is valid for the period from 19/01/2022 to 31/12/2026 .

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

I'his consent is heing issued with the permission of competent authority .

I

VIVEK s
Date

ROY: Bt

Kor and on behalf of U.P. PPollution Cuntrol Board

®

1 o CEO-1

Enclosed : As above
(condition of consent):

Copyto:  Regional Officer, UPPCB, Noida. VIVEK Gz
ROY ;‘:i;':.lll'l .-(d 't
CEO-1

\3-
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U.P. POLLUTION CONTROL BOARD, LUCKNOW ’ g

Annexure to Consent issucd to M/s.SANDEEP PAPER MILLS PYT LTD vide

Consent Order No. 14395842/ Water Dated : 19/01/2022
CONDITIONS OF CONSENT

1. This consent is valid for the approved production capacity of Media Craft Paper- 130 MT/Day using
as inain raw material.

I~

This consent is valid only for products and quantity mentioned above. Industry shall vbtain prior
approval before making any modification in product/ process /fucl/ plant machinery failing which
consent would be deecmed void.

The quantity of maximum daily effluent discharge should not be more than the following : -
._Effluent Discharge Detalls |

S.No - Kind of Effulant Maximum daily | Treatment facility nndl
. discharge, KL/day dischnrgq_mﬂ_ll_,_{

1 Domestic 15 KLD Septic Tank |
2 : Industrial 300 KLD ETP |

4. Arrangement should be made for collection of water used in process and domestic e¢ffluem
‘."h& separately in closed water supply system. The treated domestic and industrial eftluent it discharged
N outside the premises, if mects at the end of final discharge point, arrangement should be made for

measurcment of effluent and for collecting its sample. Except the efflucnt informed in the
application for consent no other ¢fflucnt should enter in the said arrangements for collectivn of’
cifluent. It should also be ensured that domestic cffluent should not be dischurged in storm water
drain , '

4(a)  The domestic effluent should be {reated in treatment plunt so that the should be in conformity with
the following norms dated treated effluent

_a

- T

Domcslie ElTulant

S.No Paranmeter ) Standard
1 Quantity of Discharge 15 KLD

4(b) The industrinl effluent should be treated in treatment plant so that the (reated effluent should be in
conformity: with the following norms. .

Industrial Effulant ‘ — _'
i S.No Parau_lelcr __Standard
1 Total Suspended Solids As per EP Act, 1986
- . 2 BOD As per EP Acl, 1986
Q 3 coD As per EP Act, 1986
N 4 Oil & Grease As per EP Act, 1986
5 Quantity of Discharge 300 KLD

un

FMuent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
cffluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory.

6. The method for collecting industrial and domestic cffluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under The Environmont
(Protection) Act, 1986.

7. The industry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

8, }"‘l;géindustry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules

\B -
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The industry shall comply with various provisions of Air (Prevention and Control ot Pollution) Act
1981 as amended, Wat

applicable rules notified under E.P. Act 1986,

Minimum 33% of the land on which unit is established will be covered and properly maintained by
the planjation of tall trees of suitable spccies as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt, 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdr.

The industry will ensure the continuous and uninterrupted data supply trom the OCEEMS w the
CPCD and SPCB.

Flow meter to be installed in all water abstraction points and usage of fresh water 10 be mininuzed.

The unit will ensure facility to transmit data’to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.

[f closure order is issued by CPCB or UPPCB against the unit, then CTO issucd carlier will rpmain_
suspended during the closure period and after ensuring the compliance and after revocation of

closure order, the CTO will-automatically be effective with additional conditions mentioned in the
closure revocation order, ?

Industry shall abide by the dircctions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time. |
The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:

er (Prevention and Control of Pollution) Act 1974 as amended and ull other

N
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I- "This consent is valid only for products and quantity mentioned above, | ndustry shall oblain prior g
approval before making any modification in product/process /fucl/ Plant machincry failing which |
consent would be decmed void,

2« The Unit shall comply with various provisions ol Air (Prevention und Control ot Pollution) Act
1981 us amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all othei
applicable rules notified under E.P. Act 1986. .
3- The Unit shall dispose the hazardous wuste through authorized recyclers/TSDF and comply with
the provisions of Hazardous and Other Wastes (Management and Truns-boundary Movement)
Amendment Rules, 2016 as amended. . ;

4- The Unit should be uperated in such a way so that there is no adverse impact on public and
cnvironment. 4 i "o
3+ The Unlt shall submit quarterly monitoring reports of treated effluent from a certificd / approved
laboratory under E.P, Act 1986 S

6- The Unit will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB server., The unit shall maintain strict supervision on fluctuations in operating paramcters with
respect to each treatment unit of the Effluent treatinent plant. )

/- ‘The industry should ensure the operation of the ETP in such n manner that it confirm the
standards luy down under the E.P. Rules 1986 )

8- The treated effluent shall be allowed to be discharged in the ambient environment only after
txhausting options for reuse in industrial process/ irrigation in order to minimize (reshwater usage.
9- Electromagnetic Flow meter to be installed in all water abstraction points and usage of fresh water
to be minimized. : : i
10- The industry will have to ensure permission from the UPGWD for ground water extraction and il
.r"tg will be the responsibility of the industry to comply with the various conditions of the permission
il taken. . _

11- The industry shall submit the point wise compliance report of the conditions imposed in the .
CTO/CTE issued by the Board earlier and audited balance sheet for the current year and the details
of fees )

deposited during last threc ycars within a month otherwise this CTO may be revoked.

12- Ifthe CPCB or UPPCB issucs the Closure order against tho industry this consent order stunds
automatically suspended for that period.

13- The Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of
E.P Rules 1986,

14- The Industry shall abide by orders / directions issucd by Hon'ble Supreme Court Hon’ble High
Coun, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safeguard of environment from time to time,

13- The unit shall treat the effluent as per the norms in-Environmental (Protection) Rules, 1986 or as
prescribe by UPPCB.

16- Industry shall maintain the log book of ETP. '

I7- Industry shall recycle as much water as possible within the plant before discharging i,

18- Unit shall submit latest test report of treated cffluent from ETP by approved laboratory after
operation of unit, -

19- MSW waste should be suitable segregated. A separate and isolated MSW collection center
should be provided. ,
.‘\ 20- Unit shall comply Solid Waste rule, 2016 as amended.
21- The Unit shall develop propcr. green belt and rain water harvesting system as por guidelincs, Ior
e green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irmgation und maneuvering arrangements shall be made, For the development of the green belt the
gnidcll_iu:j:s issued vide Board office order no, H10405/220r2018/02 Dt, 16-02-2018 shall be
- complied. .
22. The validity of CTO is subject to the strict compliance of conditions of closure revoeation order
ol CAQM issued vide letter no. 16014/14/2021/M! RD/IP-Closure-48/27058-09 Dated 13-12-2021.

¥

Issued with the permission of competent authority , VIVEK Sranr

[- ¥
ROY mims

For and on behalf of U.P. Pollution Control Boarq .

CEO-1

2%



Ref No.21220788/Noida/2023

34

REGIONAL LABORATORY GAUTAM BUDDHA NAGAR
UTTAR PRADESII POLILUTION CONTROL BOARD %
I-12/1, Seetor 1, Noida, Gautam Buddh Nagar

1- Name & Address of Industry: SANDEEP PAPER MILLS PVT LTD
2- Sample Coliccted By: A.K. Shrivastava, S.A./ Vishal Matirya ,LA

3- Date of Mounltoring: 26/05/2023
4- Source of Sampling: Stack
5- Stack attached to: Boiler

6- Stack Helght: 36.0 mecter

7- Total No. of Boiler: 01 no.* .
-~ 8- Capncity of Boiler: 08 TPH _ |

By R '9--’:Ifncl'ti'se'd: Bio Fuel (A'gro Waérc)
10= Quantity of Fuel used: Approx 35 T/Day

ﬁ 11- Flue Gas Velocity: 9.76
12- Air Pollution Control Device: Bag F:[rer C}’LIOIIC Dust Colleclor, Wet Scrubber

13- Other remarks (if any): N.A.

Amn—\! ‘x\-\"""—’——\g

Dnate: 01/06/2023 -
'

14- Further details of sample location nad Test methods t‘o!lﬁwed are appencd overleaf: -

Sr

0.

Parameter

Unit

Result

Standards

1

PM

me/Nm3

134.61

150.0

502

mg/Nm3

29.9

Not Specified

3

NOx

mg/Nm3

58.0

Not Specified

(’ . [Anil Kumar Srivastava SA]

Analysed hy—

Authorised Signatory-

Praveen Kumar (RO)

{0
Praveer (o,

Kumg 1 J‘:Ifn?;:?
(f
Regional Officer

21 -
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Note: The résults in the Test Report relate-only to the items tested. The Report shall not be reproduccd-cxcept in Full, without the

writlen permission of laboratory.
’ AIR TESTING
: STACK MONITORING
Parameters Test Method Range of Detection
PM g 1S Mecthod NIOQSI 1255 (Part-1) 01-5000 mg/Nm3
: : 5

hl
~-End of report
.' s

22
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—-3:-:;—— , A mexurd -
Sezr  UITARPRADESH POLLUTION CONTROL BOARD ———
"e'%‘!{éga- TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Phionei0522-2720828,2720831 I'nx:0522-2720764 Email: info@uppeb.com Website: www.uppeh.com

Ref. No : 1(1')SHIUl’I’(.‘liani(Ia(llPl‘C'ﬂR0):’HWMINUIDAQUZZ
Dated :14/04/2022

To, —
M/s SANDEEP PAPER MILLS PVTLTD * WA A
A-20, SECTOR - 6, NOIDA,GAUTAM BUDH NAGAR,201301. / it
Tehsil :Noida : "
District :NOIDA ,:;_',’.

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and

A P Do Sy

Transboundary Movement) Rules, 2016 TR

1. Number of authurization and date of issue 16938 and 14/04/2022 .
2. Reference of application (No. and date) 15641732 and 27/03/2022 .

3. MrJATINDER SINGH ot M/s SANDEEP PAPER MILLS PVT LTD is hereby granted an
authorization based on the enclosed signed inspection teport for gencration, collection,
utilization, storage and disposal or any other use of hazardous or other wastes or both on the
premises situated at A-20, SECTOR - 6, NOIDA .

Details of Authorisation

S No. Category of Hazardous Authorised mode of disposul Quantity(ton/annum)
Waste as per the Schedules | or reeycling or utilization or |
| LI and 111 of these rules co-processing, ete, n !
| Schedule-l, Cat. 5.1 Uscd or | | Authorised recycler or 2 KL/Annum |
spent wil _|Incinerator E
2 Schedule-I, Cat. 5.2 Wastes or Through TSDF I Ton/Annum ,
residues conthining oil ! - |

| The authonzation shall be valid tar a periad of 13/04/2027 from the date of issuc of this letter
Lo e T e SRR

2, The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and ubove general conditions, if any) .

A General Conditions of Authorization -

£ The authorised person shall comply with the provisions of the Environment (Protection Act,
1980, und the rules made there under
2 The authorisation or its renewal shall be produced for inspection ut the request of an officer

authorised by the State Pollution Board |

3, The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except whal is permitted through this authorization .

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation

2%
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5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages.

leakagen, five ¢te, and their pussible impacts and also carry out mack drill in this repard at
regulur interval of time |

0. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Linplementing Liabilities for Environment

al Dumages due 1o
Handling and Disposal of Huzardous Waste andf penalty |

7. IL1s the duty of the authorised person (o take prior permission ol the State Pollution Control
Roard (o close down the facility ,

8. The imported hazardous and other wastes shall be fully insured for wransit as well as for any
weeidental oceurrence and its clean-yp operation ,

2. The record of consumption and fute uf the imported hazurdous and other wastes shall be
maintiined |

0. The hazardous and other waste which gels generated during recycling or reuse or recovery or
Pre-processing or utilisation of imporied lmzar:lnus_ or other wastes shall be treated and
disposed vl us pur specitic conditlons of authorisation |

LL. The importer or exporter shall bear the cost of Import or export and mitigation of damages it

any % , .
- 12. Anapplication for the renewal of an authorisation shall be made us laid down under these
Rules .
4,. I3. Any other conditions for compliance as per the Guidelines 1ssued by the Ministry of
Environment, Forest and Climate Changes or Cential Pollution Contral Raaud [rom time to
time ,

14 Annual return shall be filed by June 30th for the period ensuring 31st Mareh of the year
I5. The Unit will file the rencwal upplication at lcast 2 months prior to the expiry of this Order.

B Specific Conditions vf Authorization

L. The unit will submit the proot of depositing the requisite prugessing fees of application 1 a month
otherwise this authorization will stands automatically vancelled.

2. The wastes must be safely collected i leak proof containers and shall be duly marked i a menner
suitable for handling, §torage and transport and the packaging shall be casily visible and be able to
withstand physical conditions and climatic fuctors

5. All hazardous waste containers/bags shall be
provided with a general label as given in Form 8. The storage arca should be at an sulated spot in

the prewises and must be fenced, covered und duly marked.

@ 3. The authorized person/agency shall ensure that no adverse impact on the
including groundwater takes place due (0 nctivities for which
Comprehensive safety measures must be followed in he
propetly trained,

4. Itis brought (o your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
Courtin W.P, (¢) 657 of 1995, no industry covered under [lazardous Waste (Management and
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisytion, Itis

also provided in the sume order that industries which are not complying with the conditions shal|

not be allowed to operate, Hence in cuse you fail to apply (ur authorisation betore its exprry or fails

to comply with conditions of the earlier authorisation issued (o you, closure order shall be issued
against your industry without any turther notice.
5. The applicant must file returps on prescribed Form 4 along w
You should also maintain records on I'orm-3

air, sotl and water
authorization has been requested.
mdling of wastes and the stafl must Le

ith a compliance report of this letter.
and present it to Board's inspecting ofticiuls.

T . s [,
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0. In case ol occurience of an accident, complete details
Control Board at the carljest along with details of mit

38

7. 1t is also the mandatory duty of (he occupier of industry

suitable waste trealinent and disposal facili y and the design of {he facility must be upproved by the

cport must Le sent in thig regard within [ifteen days of receipt
of this [etter, olherwise the industry shall hecome member of

shall start sending the Hazardous waste already stored along with

Board. Detailg dlong with the project r

present al this TSDF, The proof of vali
hazardous wastc 1o TSDF shall be sent
8. The wuthorised person shall nol rece
tnauthorised oceupicr or geucrator of'|

on Foru-11 must be sent to LY. Pollutiun
gative and remedial measures taken,

A

as well as operator of o lucility to develop

d common TSDF and the industry
the Huzardous waste penerated at

d membership of TSDF along with proot ol disposal of

to U.P. Pollution ¢
ive, collect, or store
1zardous wastes, [

other FEprocessing unit it must be ensured that such unit s
requircments and has g valid authorisation of the Board.

Y. In no case any hazardous wastes sl

spillages of hazardoug chemiculs, used containers of hazardous che

corrosive, explosive and loxic nature n
Mmusl be suitubly and safirly handled,

11 be disposed off o;

wst be safely collee

ontrol Board within three months,

any hazardous waste {rom any

1 €ase any hazardous wastes is sold (o any
fully complying with environmental

Vland, in any drain or st ciun. All
miculs such as (lutnimable,
ted and storgd, Non-compatible wastes

10. Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
fecovery/ reuse system must be sent within (wo months,

T Tt is within (he powers and functiong of the U, p.

uuthorization issued tnder the Rule- 6f

?2) of The Huzardoy

Transboundary Movement) Rules, 2016.

12, The stored waste shall not be taken out of the storage are

the State Pollution Control Board in this regard,

13. You are dirccted to display online data outside the main facto

nature of hazardous chemijcals being I

and solid hazardous waste generated within the factory premises. Necess

sent within fifteen days ol receipt of (h
L4 Tt is the mandatory duty of the auth
ol hazardous waste in accordunce with
and Transboundary Movement) Rules,

indled in the plant i

15 letter,

Pollution Cuntryl Board o suspend/ cancel the

$ and Other Wastes (Management and
wexeepl with the written permission of
Ty gate with regards (o quantity and

weluding waste water and air emissions
ary compliance should be

otised person o comply with the puideline for transportation
Rule 18 of The Hazardous and Other Wastes (Management

2016. Guidelines in

Pollution Conrrol Board [rom time to tine,
[5. You are dirceted 1o provide the complete details regard

in the fuclory premises within a month.

16. You dre dirceted to provide all huzardous waste gencruted in the

this regard have been jssued by Central
ing the quantity ol'hazardous waste stored

factury Lo any TSPk opcraling

m the state for the tregtment and disposal and send the compliance report 1o (e U.p. Pollution

Control Board at the carliest,

L7, Status report of hazardous wastc stored in premises available slorag aci

plan for permanent safe disposal of hazardoys was(e shall be submitted within on

month
premises shall be submitted within one month, :
isi ¢ astes (Management
2016.

VIVEK Uity signed

ooy o ( Authorized Signatory )

18:5605 +05° 30

UTTAR PRADESH POLLUTION C(]NTRpl. BOARD

L
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Copy to: Tu the Regional Officer, U.P.Pollution Control Board, Noida for information and
necessary action . VIVEK

Cigitally sigred
by VIVEK ROY
i, Datr200005.10

: et

2¢C .
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peec CENTRAL LABORATORY
;,'-“i'ﬁ;zﬁ: UTTAR PRADESH POLLUTION CONTROL BOARD
A Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

| TEST REPORT: WASTE WATER LABORATORY

Ref No: 22126488/ CENTRAL/2023 Date:24/08/2023
1- Name of Industry: SANDEEP PAPER MILLS PVT LTD

2- Address of Industry: A-20,SECTOR-6, NOIDA

3- District: Noida

4- Description about sampling point: Inlct of ETP

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Utsav Sharma Regional Officer & Kishan Singh AEE
7- Colour and Odour: Palc Unplcasant

8- Quantity and Packing: 1 Lit. plastic jerican

9- Date of Sample Collection: 21/07/2023

10- Analyis Indented by: RO Noida

11- Date of sample receipt in Lab: 22/07/2023

Parameter/Method Name Unit Results Standard Detection
Range
pH.4500 H B Electronic method - 4.83 - 02-12
Suspended Solids , 2540 D Total mg/l 296.0 - 10-20000 mg/1
Suspended Solids dried at 103-105 0C
Dissolved Solids, 2540 C Total Dissolved mg/l 4268.0 - 10- 50000 mg/1
Solids dried at 180 0C
BOD, 3 day 27 0C IS 3025 ( Part 44): mg/l 584.0 ~ 1.0 -50000 mg/I
1993 Bio
COD, 5220 B Open Reflux Method mg/l 1776.0 - 5.0 -100000 mg/1

Reference- (1)General Standards for discharge of envieronment Pollutants are as pert-A Effluent(Schedule-VI).The eniveronment (Protection) Rules,1986 source:
www.cpch.nic.in/GeneralStandards.pdf. Besides these standards,refer EPA standards for specific purpose

Remark: NA

Analysed by-
[Arti Gupta(SA)]

Authorized b
ANANT baa”
Dr Anent PrAUTASO) RAM  Sstes
GOPAL 5o e
Chief Environmental Officer
Central Laboratory

2%
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RN CENTRAL LABORATORY

;ﬁ UTTAR PRADESH POLLUTION CONTROL BOARD

2 Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 LS
| TESTREPORT: WASTE WATER LABORATORY .

Ref No: 22126168/CENTRAL/2023 Date:24/08/2023

1- Name of Industry: SANDEEP PAPER MILLS PVT LTD

2- Address of Industry: A-20, SECTOR-6, NOIDA

3- District: Noida

4- Description about sampling point: Final Outlct of ETP

$- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Utsav Sharma Regional officer & Kishan Singh AEE
7- Colour and Odour: - -

8- Quantity and Packing: 2 lit, Plastic Jarican, 1 Lit. Glass Bottle
9- Date of Sample Collection: 21/07/2023

10- Analyis Indented by: RO Noida

11- Date of sample receipt in Lab: 22/07/2023

-

Parameter/Method Name Unit Results Standard - Detection
Range
pH,4500 H B Electronic method - 7.21 7.0-8.5 02-12
Qil_Greasc mg/l 72 10 02-12
Suspended Solids , 2540 D Total mg/l 40.0 50 10-20000 mg/1
Suspended Solids dried at 103-105 0C
Dissolved Solids, 2540 C Total Dissolved mg/l 1046.0 ¢100 10- 50000 mg/l
Solids dried at 180 0C
BOD, 3 day 27 0C IS 3025 ( Part 44): mg/l 220 30 1.0 -50000 mg/1
1993 Bio
COD, 5220 B Open Reflux Method mg/l 184.0 250 5.0 -100000 mg/1

Reference- (1)General Standards for discharge of envieronment Pollutants are as pert-A Effluent(Schedule-V1). The eniveronment (Protection) Rules, 1986 source:
www.cpcb.nic.in/GeneralStandards.pdf. Besides these standards,refer EPA standards for specific purpose

Remark: NA
Analysed by-
[Arti Gupta(SA)]
Authorized by
ANANT | Ootstysonedly
PRASAD N5 e
Dr Anant Prasad (ASO) . RAM  {Pctysoeed
Chief Env?ronmt‘:;ﬁgl l'(’;i?'[ic:cr
Central Laboratory

23
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4 SROUNAAVATER DEPARTMENT ~— L

; _'t// - £)  (Namami Gange & Nural Water Supply Department) ™ A A
AL = ne Lol

Ministry of Jal Shakti

///.é,q/_; [{/// ~ Government of Utlar Pradesh Mt f'

o - Form 8 (C) a

/ [Se0 Rule A(7)) {'

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING

OF NEW / EXISTING WELL FOR: INDUSTRIAL/ COMMERCIAL/
'NFRASTRUCTURAL OR BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation
Act, 2019)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE
NO: NOC011222

o |  VALID FROM 05/08/2021 TO 04/08/2026
{UIS10(1) of the l.llfar Praclesh Ground Water Managemont and Regulation Act, 2019)

Registration No,: 202104000016

..~ . Nameof the Owner JATINDER S
= Deslgnation : DIRFCTOR Company Name SANDEEP PAPER
= U Bl FT Oy MILLS (P} LitpiTzz
B Company Addragg A2OSECTOR-G.NOIDAGAUTAN DUDHA NAGAR Authorizatlon Letter Dowmlond
= OyHl@IE ) . 1R
=™ Address of the A-TU, SECTUR6, NUINA . Application Formn Serjal GIUNQaZI Natee oy,
= Applicant NO,
\@"F_ Dale of Submlgsion 01/04/2001 * Specimen Slgnaturo
e L
- Location Particulars
< District Gautem Huduh Magge Ulock BISRAKE
- Plot No./Khasra No, A-20.SECTOR-6,MOIDA . Munieipulity/c:crpormion NOIDA
Lipgwdon!ina.in}uppw\pplicatfonr orm!l)ownioadRogCoﬂificnlo?Rogialmtionloramwnm'zgm: f 1




Ward No./Holding No., 43

Particular of the Existing Well and Fumping Device

Date of 14/01/1979 _
Congtruction/Sinking of
the Wall
v N s > S Ao . . s o - PR ——— .._.__,_.__........ Bert o (‘E?"
Type of Well Tube Well/Raring Depth of the Well (In 60.00 P

‘ meler) ,l:‘,if

Purpuuc of well Industriel  ° : Acaembly Size{For Tubo
Well) {

- h —— 5 rerem - wm— e mm— A e

Stralngr Pocitlon (For Tube Well)

Type of Pump Used Subreruible H.P of the Pump 5.0V

- s ¥ = o
Operational Device Electric Motar Rute of Withdrawal . 2500

; . (méhr.,) !
b Date vl Energization (In Case of Eleciric Pump) 1470171979

Maximum Allowable .~ 2500 Moximum Allowable oo
Rato of Withdrawal : Running Hourg Por Day: | i
(m?/hr.): o \
Maximum Allurruble Annual Extraction of Graund Waler: : i 92500.00

This Ho-Objegtlon certiicate outhorizes the wwner appleom (user) to sk a well in the leaation apecified at 51, (2}'&“ oxirueton of
pround vwaler al & rate not exceading thal us shown at &1 (31, tar Running 1 laurs pur day a2 ehown at 51, (3k), ond for maxnnun
allownble panual extraction o rounu water uy ghove at 51, () and i valltl subjectto the ubuervance of the conditivig gluted over i

'GENERAL CONDITIONS:

« Ingase of any change uf ovingiship of ths rroposed veell liesl authanization has 1o Le obtained.

* Nochanige of lugation, design, rate of withdraveal any pumping device In respeet of the proposcd well as wdicated NESL (2) and {2 2
this certificote sholl be mauw without prior permisgion of the Lotnpetent Aulhonty Any deviation in thig regard shall leag 1o
cancellation of this authurlzation

(. « Forthe purpose of fheasuing and recording the quantity of ground vrater eatractex), every said user shall affix dJigital water lloy
meters (conforming to BIS/ 13 stundards) having elerelry systern i \ho abutrpction structure, which record rute and quantuin of
cxlraction, st outlet of pumplng devices and It shall be prasumed thal the quanuty recorded Ly the meter hes been extracted Ly the

said user, untll the contrary is proved. The rate of exvraction of greund water from the well as shown in item 3(k) shall nal excead 1o
the recorded rale from waler mclers

+ The concerned Authorily reserves the ri
reasons, if the sltuation so demands -

= Incace of any chunge of ownership of the existing well, frovh registration has 1o be obtaned.

» No change of location, design, rate of withdrawal and pumping device in respect of the existing w
this certificote shall be made withoul prior permissicn of the Compelent Authornily. Any devia
cancellation of this registration

ght to stop extraction of ground water from the well due to Quality hazards or any other

s

ell 35 indicated a1 St, (2) and (3) of
tion in thig regard shall lead to

qugwdonﬁnc.h#uppamp plicationForm/ DownlondRey CurlifizatoegistrationI D=PA4wnd Yzg0A= o ¥




© e vesa s LUOIMALON lurished by the aatsicas: v ns apghcation for 'eeustnee of this regiatration is found 1¢ on
Incurrect dunng verificalion at any subsuouem Slaye | irli.‘:44ﬂmm,~n i hable fer cancellminn

- The Cartifinata of Authorization/ NQC shall be valic fatw peiod of five yonrs trom the Jute of iwuue. The applicant shall have 10 au;'n.'_.-’

for renewsl through a fregh applieation, at lpast ninety dnys prior (i cxpiry ol 11s validily, :
Constryetion of plezurneters and installation of digual water level meordors with telernetry shall be mandatory for yser. Uepth anu

zone tapped of pizomeler should be coninunsurate wilh that of the purnping well, The data, ebtained ftom digital water evel
recorders shall be mnde avaluble to tus office of) monthly hasig \ap

b
Quidalinoo fur Ingtaljation of Plezometers and thqlr Mogionng ‘"—‘f;;&,.j-"

Piezometer Is 4 borewell Zlubownll nsed only tor mensuning e waler level Ly lowering (he tupe/ sounder or sutomatic veuler level
meaguilng equipment. 1L 15 nlse used 1o take water sample for wataer quality teating when ever necded. Qurieryl fuldelines lor
installation of piezomaters are as lollewe:

o The piazomoler is 1o bse installedZaenstugted g e mininom of 50 m distnngtt frorm the pumplng well through which grouny
waler Is belng withdraven. The giameter of e prezamieter should be 4bout 4% 1o 6

o The depth of the piczometer shouly be samy wy s couw of the purnping well from which uround water iy bernq_ ub:lfﬂr.:lud, If,
more than one piczomealers are installed the second piezomeler should monitor the shallow around water regime. |1 will
lucliitate ghallow ug well ag deeper ground water oqulfer inonitoring.

o No. of plozometers (o e conslreted & Type of watwr level monltoring mechanlsm gholl be o3 per below table

Monitiring Mechanism

SN Quantum of Graund waler wilhdrawal No.ol piezornaters Sep—
- e e T (cumzday) required it DWLR with
‘ ' ' Telemelry

1 <10 ' 0 U 0
? S 11-50 - 1 1 0
3 50+ 500 1 0 1
4 > 500 ' ? 0 2

o e measuring frequency should e monthly and asoucacy of measurement should be up w cin. the feporied megsurement
shauld be given in retes uplo 1w dpcimal,

o Formeasurement of water level sounder or autamatic water Jevel recarder (AWLR)/ Digilal Automalic woter lavel recorder
{DWLR) with telemetry syslem should he used for ceeuracy,

o Themeasurorment of water level In plazometer shauld be taken, only after the pumping frorn the surrounding tube wells has
been stepped for about four 1o six hours,”

o Allthe details regarding coordinales, redueed Javol (with reepect 15 menn level), depth, zone taped and ascembly lowered
should be provige Ior.!;rlnuing e pzomueter it the Hydrograph Maritoring System for Ground Warer Doy wrimmenl, Ut
Pradesh, and for its validation.

o The ground water Quality has 1o be monitoreg st a yewr during pre-monsoon (May/June) arul past-moensoon
(Outober/Novernbe ) poriogs, Quality may be got unalyzed fram NABL. approved lab, Besides, une sampla (1 It capacity bouile)
10 the concemed Director, Ground Water Depurtenent, Utiar Pradesh, for chemlcal analysis,

¢ AFermanent display hoard chould e ingtalloy at piczometer/Tube wells site for providing the location, piezometer/ tube wall
number, depth and zone tapped of precometer/iutie well tor stundara referencing and lilentification,

o Anyolher sile specific requirement regarding slety and aceess for measurement may e taken earo of

Any other condition(a) that gy be imposed by (he congetieg Aulnaely
In case, any of the parliculars | informution furished by the apnticant in hig application for 1ssuonce of this Permibis found to e
incorrect during verificalion a any subseguent rlage, (g pemmitis able (g cancellation,

s SPECIFIC.CONDITIONS:
*:(A) For Industrlol Uger: No Object

ion Certificafe (or ground water extraction by industries shall be granted subject 1o the lollowing
specific conditions-

wununo.infopps!f\pplmu||on::e;mzUownloaaf{cg(}wﬁﬁw|u?Ru-.;mlrali:mlr)-nMwndeoOA: o




; Pt S U GEale ) Oniy N SuLh 835848 where local governm
e desited quantity of water
1) All Ingustries shall be required to puopl jAatest waler efficient technalogies &0 as Lo reduce dependence on ground water ¢
i) All industrics absiracting ground water in exacss of 100 m¥7d shall be tequired (o undertake annual woter wudit heough
Confederntion of Indiun Industricy (Cly/ Federauon Indisn Charaher of Cormmoren nnd Industry (FICCI)/ Molional Productivity Coungil,
(NPC) certified auditors and submil audit reparte within three months of vurnpletion of the anme to Ground Water Departrment Unay ';&
Pradesh. All such indusiries shall Ly cequirel 1o reduns thar ground water ysa by atleast 20% aver the nexl five years through -._‘{.-
appropnate means, o
Iv) Cangtruction of ubservation well(e) (piveometen)(s) witiun the preaviges and installation of Appiopriate water level monitoring
mechanlsm as rentioncd 1n General Condition ne.10 shall b mandalery for ndustries grawing/ propasing lo dr:w; more than 10 1y?
/day of ground waler and. Monitoring of water level shall be done by the projeet proponent. The plezorncter (obuvrvotion well) shall be
constiugted ot o mininwim distance of 50 m from (ha bare well/prodition well, Depth and aquifer zone topped In the plezometer

shall be the same as that of the purging well/ weils. Monthly waler level data shall be submitted online to the Ground Watey
Deparunent, up y

enl water aupply ugencies urg notahle 1o cupply

g 2
ROUTCEY

v) The proponent shall be required Lo adnpt roal top rain watar harvesting/ recharge in the projegt premusas ludustrlan which ace likely
1o pollute ground water {[ehemual, pharmaccoucyl, tyes, ]..11;.JII|!.:TI[.‘.'. il textiles, 1annery, pesticides/ inseclicldes, fertilizurs,
slaughter house, explosives eic ) shall stare the harvested.cain waler in surface slorage tanks for use In the industry:

vl) Injection of treated/ untreatad waste svater into equifer system is strietly prohibited.

vil) Industries which are likely to cuuse ground water pollution £.9. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemlcal, Coal

washeries, other hazardous unils are, (ac per CPCA list) need (o undertake necessary well head proteclion measures to ensure &
prevention of ground water pollution,

(8) Infrastructural User: The Mo Objection Gertificate 1or ground water absteaction will e granted subject 1o the Inllowing speeific:
conditions: . :

1) In case of ir1fyaatrucluro projects thal requlre dewatrinn, proponent shall be required 10 carry out reqular monitaring of dewalening
dischiorge rate (using a digilal warer Now melir) nd submit e data online 1o Sround Water Departmuant, UP ag spplicatle
Monitoring racords and resulls should be relnined by the propenent for two years, for InspAction or reporting us required by Distriry
Ground Waler Management Couneil.

1) Installation of Seveage Treatmen: Plonts (5T7) shall be imandatury tur new prajects, where ground waler requirenient is mare than
20 m? 7day. The water from $TP shall be utiized for toitet Aoshing, cur washing, gardening ete

Date :04/07/2022
Place:Gautam Buddh Nogar

This certificate is electronically generated and does not require digltal signature

o -
,_pp_ggpp:amﬂonForrrVDownloadRungnmcaln?RuglxnaliunlD:ﬁMwnermOA= : 4t




- (Namami Gange & Rural Water Supply Department)

" Ministry of Jal shakti
Govaornment of Uttar Praclosh

GROUNB&VATER DEPARTMENT % "
e

E3j R {’:
Form 8 (C)
[See Rule 8(1))

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING
OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/
INFRASTRUCTURAL OR BULK USER OF GROUND WATER

[Under Scction 14 of the Uttar Pradesh Grounci Water Management and Regulation
Act, 2019, | .

AUTHORIZATION/ NO-OBJECTION CERTIFICATE
. No:Noco12981
® VALID FROM 05/08/2021 TO 04/08/2026

' {UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019)

- Registration No.: 2021 04000017

Nome of the Owner JATINDER SINGL |
Oguignation DIRECTOR Company Nume SANDEEP PAPER
qe . GO T - MILLE (P) LIMITED
. I
_+ Company Address A-ZG,SEL-‘IOR'E},NUID.&:ﬂMJTA!-A BUDHA MAGAR Authorization Letter Qownloyd
T g B il o7
~.Addiess of the A0, SECTOR-6. NOIDA Ap'prlcation Farm Sorial GTBNOAZ INING 1 525
Applicant ’ Nu.
I
@ Date of Submission 01/04/20%1 ‘ : '

Specimen Signuture

Location Particulars

District Gautam Buggh Nagar Block BISRAKH

f)gwc'lun!]{le_,Ir;)‘appcmppImnhunFurmeownruud RagC an!ﬂnmo?ﬂcgistra:i,n:mm-],uj(_; +Sippd=




FIUL NO./Khasra N, AL S L N0, P A

Ward No./Halding No,
. Part]

P . - 2

l4/0121079 -

Nate of
Construation/Slnking of

the well .

T)’Plﬂ DIWO" Yol I'Vhil',"UC‘fll'llJ

Murpuse of wall Indusirial

 Stralner Positian (For Tubo Wall) T

Tyno of Pump Urod , Submoersble

'

Operationel Device Electric Molw

Cate of Comylzation (In Cavo of Llzulile kump)

- Maxbuum Alloygpie
~ Rate of Withdrawal
- (m%hr):

2600

Maxlmum Alloyable Annual Extraction of Ground Water:

@ v leeasouany chinge of guuner Ships o the poged well frecy Atheczation s 1 g ahtaine |

it bl g, 0 AN GG i wf e opuseu WL A 1200 O S (79 anig 1) o
WSRO ol ihe Doy areng o WLy

+ Mg uhmnge ot If\h!-liur:, il IV T

Miv.eeetiln sty Al ez inarde witha, | i,
cenCelalon of thiy ginly wleduon

= FPeor the puupuye at Mzasuring an reconding the quantty of aroun:g w:
meters (conforming to BIS/ 13 standards) having telernetry systen in e astraction etructure,
extraction, at oullay of pumping deviees and it shall be presurned that the
5ai0 user, until the contrary is proved. The rate of extraction of ground wal

the recorded rale from water meters
+ v The concerne Authorly reservey (he

i Hant Lo stop extrugtion of Hroungd wates

.-163oons;if the ghuotisn se dermangds

TR

oular of the Existing Well and Puniping Device

This No-Objection certifirate autharires the vviner applicant (user) to sink a
ground Water at a rate not exceeding thal us skown ar &1, (S
allawable annua| walugyon ol ground waten 03 shwn at s, (3k) aid it valy subjeet o tie obswry
GENERAL GO

Jh_.cﬁﬁc nfany -‘.I'|IG!T'|0C ol UWlI{'FSh;p of the "-"J'-!'%'.J'a'l'i_.' Wk‘”. lgsn {eqr:-,“mmn has‘ 10 l)f.‘ ﬂhmillt'u,

Ty i SO .. s
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o

CRFATER NOIDA
DEVELOPMENT
ATRRIR:
;

Munleipality/Corporation

i - — p— ——— - ———— “91_
_ Pupth of thy Woell (In 40.00
i matoer) il
oo £ =
B iR '
Assembly Sizo(For Tube - -
Wall)
I.F. of the Pump L 600
, AP
Fiata of Withdrawal 25.00
(m3/he)
14/01/197¢
Muxlimum Allowable 600
Running Hours Per Day:
- - ...},.:.Z S— = |
AR

(i

l "‘__,
vell in the lucation apecitind at 1. (2) for exeraction of

for Runniiny Hours Jer day ag shown dt 1. (3K). ane toy INAXuTNm

anee af the coneninna Stated averiog)

NDITIONS:

Avip e tim i i regard Snal cad 1o

Ter extiactud, every sald user shall affix digital walter flow

which record rate and gquantum of,

quantity recorded by the ineter has been €xtracted by the
or frem the well gg shown in ltern 3(k) shall noy exceed to

ltonn the well due 1o quaity hazarda or Ny oIner




S/
v Nn r‘hangu of lneathion, dcs.g"-. aby ol witharawil oo PVl A I e apec o) e exigting well As itk ater] g §, (2] 6nd {0 el
this e Eir!l,"éw L'nl'lFI hf} I"I'l!llltf N’EI[]P,".H (R AR s gy r'-i 1|} a5 " (RENTE TN Llllllr,iII{\J'_ AN Gl o s tebgany) Shall lead tn -
Conck 10N 01 s reegiatration T
¢ Inwage, ony of the pasthoulery Information lurislud by o spptisant i his applicaton o feruanee ol Wiy reyistiatlnn 1a round {g pe
~Incprrect durlng verineation at any aubsatoent vluye, thin regoteation is lable for caneaitation
The Gertificate af Autharization/ NOO-3hall be valid [ n perlad of ive yeura {rom the dalg of legue. 1ne noplicant chatl havgito apply
? rr&'r'm'nr-'iaai'llnwgh o froon opphcalion. al lkas! nireny dayt grior lo explry of ts validiy, :
v Coneiruction of pierameters s lnviatation of digital valer level recordarn with telemetry shall be mandatory tor user, Depth and
zone tapped of piezometer should be carrnensurate with inat of the pumping well, Fhe data, ebtained from digital valer level
recorders shall be mace available ta thia office an mieathly bagis

* v Buldvlines for Installutlon of Piczometers angl thulr Monltoring X/

5
Plezometer is 8 borewiell Ztubewell used only (or measuning the water level by Iowering tha tape/ sounder or autamatje waler lavel "?9
meissuring equipment, It Is IS0 uved 1O toka water samngls far wager quably tealing when ever needed. General guldelines for
Installation of picromeaters 2y uy follows:

n Tlu mozomémr 13 to be intalledZensnsieuctoy ol the minlmun ol S sty rom the pumping well thguyh which qrovundg
water Is belng vilhdimym The dismeter of the prezamscter shoulll be nbaut 4° 19 §°. .

o The dapth of the plezometer wliowld be garma an cose of W purnplng veell from wineh ground wntee is being abstracied 1,
fmore than one plezornelels are AT tha sm. oy rd piesomerer should monitur 1he shallow qround waler regime. It will
faiiitate challow 09 woll on decyet yiwuny viter At megnilying

o MNo.of |1Ir.-mm§.t_er5 to b&f:umtr: 1e1ed & Iype of water level monitoring ineehnmsm chall bc 00 per below lable,

Muriitiring Mechonism

' aN Quantum of Bround waler withdrawal No.of piezo_mctera P ‘ "
L e (curn/tlay) | required o DWLR WD
A ' Telemetry
1 <10 ' 0 0 0
2 1150 ] l 0
a 50 500 1 0 1
4 . > 500 V. 0 2

o Tﬁéﬁeé:‘;urfﬁg freq-ué;{::;almuld be monthly any ueeurney of measurement should ho Gh 10 cm, lhe"rep'ortcd measurement
should be yiven In meter upto two deeimal

Far measurement of water level sounder o autorrions veaterlevel recorder (AWLR)/ Nigital Automatic wuter level recorder
(DWLR) with telemairy systen chould e e i ay,

The measurement of water level In plezometer shaula be teken, only afler the pumping from tha surrounding tube wells hag
been stopped for atout four 1o six lours

o Allthe details regarding cootdinates, reduced level (with respect o mean levetd), depth, zone tuped and usserbly lowered

. shauld be provided for bringlng.the plezomutet inte the Hydregraph Monitering Systein fur Ground Water Department, Uttar
. Pradesh, and for its validation,

o The ground water quality has 1o be monltatad twice in,a year during pre-mansoon-{(MayzJune) and post-monsoon
(Qctober/November) perisds. Quality tay be got analyzen from MABL approves lal Besiges, one sample (1 It capacity botie)
10 he concerned Director, Ground Water Lepartmant, Utior Pradesh, for chemical analysis,

A Permanent display baard should be inglalled at prezometar/Tubo wells sile for providing the lnttion, pigzometer/ ube well
} number, depth and zoow tapped ol piezamelertube viell far standard referencing and identification.
o Any other site spacifi; rurement regurding sofety end acueys for measureinent may ho token ears of,
v Anyother condltion(s) that rriay be imposed by the concerned Aylliority.
« - In‘cass, any of Uie particulars | information furnished by the applicent In his application far iseuance of thia permilis found to be
inoarrect during venficatan at any subsequent staga. this permyt is liable for cancellation.

o

o

L]

“+ SPECIFIC CONDITIONS:




e 2%
4 = . | § 13 v -)
\ rurnauetrial Usee: No Qbjection Centifieale fo aro ma-gcr Extractlon by industring shail ha qranted subyrct 10 (he !oﬂowing
dpeeific conditions: e

i) No (bjection Gertificale shall B grented only i xoeh Anseg vk [aeat aovenment vealer 5upply 4gencies 41e not able 1o suppl-ﬁl
the desitest aqusntily of venter

li) All Indugtiies ghall be tequirets 1y BUUDT fulest wate wlhgien: (e hodigies su a0 reduge dependanes on ground water resoures
T)Alt Induotrnies Aboliocting round water in gxease of 100 my 1 <l Lw e0quied Lo wchen ke anoun! veuter auditthroygh
Confederation of Indien Induairies (G172 Federation Indian Chambes of femmerce nnd Industry (FICCI)/ Natlonal Preductivity Couneis

. (NPC) certified awditors ang SUBMIt audit rsporty within tiwey mantle of complelion of tha goine 1o tround Yyater Department Uttar

Pindesh. Al such industiics shall be required Lo reduee then ground woler use by atleast 20% over the next five yrurg through L@

g

appropriole meany, /
V) Construntion of olgervotinn wellls) {plarametaiz] wihin ine prenisea and instaliation of appraprite waler level monlonng (E(J

“mechunism oy menlivned in Genetnl Conditian ne 10 shall ka mandatory fur mdustries deawing/ prapasing to draw mare than 10 m3

& ldnyoi'o'rognd water and. Manitoring of witer lzyel sl oll bir daas Dy i project prapanant. Tha piczomaler (cbservation well) £hall be

.

+

ronglruoted nt e mvinigm distance of 56 fram tha bore wall/produstian well, Depth and anuifer zone tapped in the plecurneter
ahall be the snme 08 that of the pumping avell/ welly. onthiv veater lavel data ehall be submitted nling ta tha Grouad Water
Veportment, Uy

v) The prepenent shall pe required 10 adop!t renl top 1ain weater harventing/ recharge in the project pramicey. Induttrivg which wre fikuly
10 pullute ground water (chemisal, plha rmaceutical, dyes, gigments, pinte, textiles, tannary, pestizidas/ inozcticides, ferlizers,
slaugnier house, explosives i) shll stove (he harvested raln water In surfage atorage tanks for uae In the Industry,

i) tijection of troated/ untieated waste water into aculler system is etrictly prohibited,

~. Vi) Industriog which are likely'lo cause ground water palivtion ¢ g, Tenning, Slauahter Houses, Dye, Chiemical/ Prirochemical, Cogl

washerles, oiher hozardous units ate. (ag per CPGQ list) need 10 undertake necessary well head proteetion mensures to sngura
nrevention of ground wiler poitiuen '

fﬂ}.lnfra:.-tnlmrnrul Ucer: The No Objection Certifieate fer Qround water gbsiraction will be granted subject to the lollowing specific
conditions:

1)In coae of infruslivelure projects that renuire dewaleting, propancot sholl be required to carry out regular manitoring of dowatering
. Sacharge rate (using & digitel water flow meled) ond cubmil the data online 1o Ground Water Department, UP anopplicable

~ ‘Monltoring records end resulls ahould Le retalned by the progenant fer two years, fur ingpectien or raporting as required by District

“Ground Water Mumagenient Counell,
E] Instahation o Sewage Treaiment Mlants (S 11) shali e iAndatory for new prujects, where ground veater requirerient is more than
20T /doy. The waler trom STP shatll be wikizag for 107et Hushng. car waghing, gardening ele

—— - — - el £. —n

O=te 04/07/2022

=7 PlaceGaviem Duddh Nayar

This certificate (s electronically generated and does not require digital slgnature

.

dn/ap; SlAD gsc.ﬂlonFornﬂDmvnfoeuRogCoﬂiﬂcalo?Hugn:'_rauonmlegxg, Spaz . i
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g;;“\ GROUND WATER DEPARTMENT ), 9
C@ i (Namami Gunge & Rural Water Supply Department) . ‘}f} -

Ministry of Jal shrku
Qovernmant of Ultar Pradesh

EJim

&
[Form 8 (C) - . ~&

5;;
[i—:z:(:_ Rule 8(1))

AUTHORIZATION/ NO-0BJECTION CERTIFIGATE FOR SINKING
OF NEW / EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/
INFRASTRUCTURAL OR BULK USER OF GROUND. WATER

[Under Section 14 of the Uttar Pradesh G,rounci Water.Management and-Regulation ]
' ' Act, 2019.

IAUTHORIZA’}_‘J‘ON/, NO-OBJECTION CERTIFICATE
NO: NOC017402

® - VALID FROM 05/08/2021 TO 04/08/2026

{UIS10(1) of the Uttar Pradash Ground Water Management and Regulation Act, 2019)

Registration No.: 202104000116

~ ... Momeul the Owner JATINULR SINGH
S L B e con , S
= Designation DIRFCTOR Company Mame SANDEEP PAPER

Rl ; , R R0 ST S i MILLE (P) LIMITED
- !

Company Addross A-20,SECTOR-6,NOIDA,GAUTAM BUDHA NAGAR Authorlzation Letter I Download

HH) T T . T T !

Address of the | A20, SCCTOR-6, NEIOA Application Form Serlol | GIBNO421NING 60

Aphlicant No, ;

Dato of Submission 08/0472021

"Speclmen Signature

l.ocation Particulars

| BISRAKH

District Gautam Buddh Nagor Block




p=reats e Ll SV

Plot Nu./Khasra No. A Z0,SECTOR-0.INQINA ; 51 Municlpality/Corporation + GREATER NOIDA
DEVELOPMENT

AUTHORITY L‘t‘“
. - . . . " baneme 4o, 114 s . il aiais — e mm—— P : I ———— . 5y gy i
I L
Word Mo./l1olding No. ' ' 26 \‘:;“"
Bt i EEAE - eer mamen o e st B - — I,.__,._-..,L_._l,,'a
]

Partleular of the Existing Well and Pumping Device

Date of RN P

e
Conatructlon/Slnking of , . o
the Wal| :
Typa of Well Tube Wall/Boring Dapth of the Well (In ; 40.00
. . meter) !
Purpose of woll Industrial -’ 3}“ :[e;mbly BN (FOrTibe ! -
¢ ¥

Stralnar Ppsltion (For Tube Well) - -

Typo of Pump Used submersible H.P. of the Pump - 7.50

....... R R G . L e . i
Operatlonal Dovice Elcctric Molor . ~ Rate of Withdrawal : 25.00
' (m3he.)

Date of Eiverglration (In Case of Electric Punip) 14/01/1979

Maximum Allowable 25.00 Maximum Allowable 100

Rate of Withdrawal Running Hours Per Day: -y
" (m%hr): L )

TR TR T . - . = /,._:‘-t' ;!

Maxlmum Allowable Annual Extraction of Ground Wator; < - 2500

."
+ _/.
i P o
o - - - . - ¥ — :..<: .

Ihis No-Objection eerlificste authurizes the owner applicant (User) ik 1wl in the location gpuctticd at si. (g}_[or&huulion of
ground water a1 a rale not eXceeding that as shown at SI. (41), tor Running Hours per day as shawn at SI. (3K)7and for maximum
allowable annunl axiraction of round watar a3 shaven ul S, (Ik) and i3 vahd subject to the vbservangce: of the conditions stoted overle!

GENERAL CONDITIONS;

. + In case of any change of ownership of the preposed wel, fresh authonization has (o be obtained,
* Nochange of location, design, rate of vithdrawal aud pumping device in teupect ¢f the
this certificate shall be mayg withoul prier permission of th Compnp
cancellation of thiy uuthanzutian
» For the purpose of measuring and recording the quantity of yround vater exlracled, every said user shall affix digital water Naw
melers (conforming 10 8IS/ 1S standards) having telemety system in the absiraction structure, which record rate and quantum of
extraction. at oullet of pumping devices and il shall be presumed 1that the Quanlily recorded by the meter has bean extracted by the
soid user, until the conrary i3 proved. The rate of exiraction of ground waler from the well as shown in Item 3(K) shall nat exceed 1o
the recorded rale from water moters
» The concerned Authority reserves the fight 10 stop extraction of gronnd waler [rom the
. reasons, if the situaliyn 4o demands

In case of eny change of ownership ol the existing wall, frogh registration has to b ubtained
i gﬁ;‘éﬂllm-hypppumuwmmmwannlonanegrjm lineato?Kogis

T
S e

prepescd well us Indicated at SL (2) and (3) of
fent Authority. Any deviation in this regard shall lead 1o

well due to quality hazards or any other

IrationlD=COAL TdARSCE =

24




W ununye oF ineation, design, rate of withelrawanl ang frampy VIVEIN reipect of the exisling well as indicated at 3, (2) und (1) ul \A }

thiS certificute shy LE made withoy Prior perission of tlwﬁurnnn[um Authurity. Any deviation In this regard shall lead 1o

cancellatlon of (1;iy reqistralion :

In Qags, any of (he parliculnrs | im’urma:ion lurnished by the npplicont in his application. for issuance of \his renistratlon lo found L 1y

incorrect during veritication at any subsequent 8302, thix reqiztration is hable for cancellation

The Certificale of Autherization/ NOG sty o vald lar a puriod of five years fron the dale of issup The applicant shall lave 10 apply

for renewal through a frosh applicotion at Jega ninety doys peior 1o wxpiry of its valieiy,

Conatruction of piezometors anyg installulion of digltel witer fove| recacders will tielemutry £hall be mandJutury fer uger, Dapth arel

ona tapped of piczomete should be comrmensurats wist that of the purnping well, The data, obtalney Irom digitol wurgr level P

recorders shall be made availabe 1 this office on manthly bagis ,F '
W

ﬁuliﬂlmm:mnlmlsu_om‘n ometers nng thalr Moniteing
%

- . H - % '] {
Plazometer I3 g Lo ewell Aubewell used anly 1o measuring the water lovel by lowering (he tape/ soundar or ﬂlll_c‘rpal;;" wa:-.r: love /
.measuring equipment. Itis also used o tko wat aampile fur venler quAlity teating whan evar necdud General uiclinea fo) d
Installation of piczometars e us [Ollows
: i Ich ground
° The piccormeter 1 1o pe ,,,5la;I(,c,,r_-,_,,1;;|,.Jr;m.j el the minimurn of §0 m distance: from the pumping well through which gro
water 1o buing withdrawn The dinmeter of the pizzomeier should be about 4° (0 6 ) . It
~© The deplh of the plezometer should Le SAme uk i ¢use of the pumpling veell from which ground waler I bci?(i_aba:lﬁ:a:fd- ‘
more than one piezometers are installed the second plezometer should manitor the shallow ground water regime,
facllitale shallow a9 well as deeper grountd water eauiler monitoring : blo:
o No.of pirzumeterc to be: copatiucted & Tyns of water level mantloring inechanism shall be ws pne bilow 1alo:

: : ’ Monltring Mechanism
SNo - Quontum of G‘(r'_nund wiler withdraival Nr.i.ol:::'f;::ie?elérs : - n i DWLRWKH
| : cum/day) ; Manual : Teleretry
' : - R : _ s | = SN
: ] oo orfs ) _l'a*'" " : 0 | 5

2 ! | 11-50 1 | 1 0
: .3 | 50- soo. 1 S | 1
rh e T I R 2

o The mensuring frequency should be n-icmllrfy and aceuruey of mivgsurement should Le up 1o am. e reporiey mpasurement
should be given in meter ule te eginigl ;

o Forineasyrement of waler level seunder or autauatic walef level recorder (AWIL R)/ Digital Aulomatic water loval recorder
(OWLR) with telemetry system should be ysey for Gecurauy,
The measurement of water level In piezometer should be 1aken, only after (e pumping from the surraunding (ube wells hag
been stopped for aboul four 1o gix hours.
‘8 Allthe detalls regarding Gonrdinatos, redused level (with 1spect Lo mean level). depth, zone taped and asseimbly lowered
should be provided (or bening the piezomerer inin the Hytirngraph Moniloring Systam for Ground Water Ocpartment, ttar
Pradesh, and for ity vy lidation, -
The ground witer qQualily Mas to be rmaniang twice n a year duning pre-mornsoen (May/June) o postimunsoon
{Dtrtobor/b:ovumbor) Iriads. Quality miy be got annlyzed from MAUL appibved Jab, Besides, one sample (1 1t Capacity botile)
to the concerned Director, Graung Water Departinent, unar Pradesh, for chemical analysic,

° APermanent display board should be installey o piezomeler/Tuba wells site for providing lhe location, ciezometer/ tube well

number, dupth ond zone lappad of piezometer/tube woll for standurd reflerencing and identification,

© Any other site specific tequirement reqarding safely und access for measurement may be taken care of
v Anyolher condltinn(s) that mMay be impused by the concernd AUNOnty
..-*- Incase, any of the particulars linformation furnishec by the applicant in his épplication for issuance of this permit iy found to be
* Incorrect during verification af any subsequent stage, this permi is lizble for cancellation.

o

a

:3PECIFIC CONDITIONS: ’

'b_hnno:rnfspp_:mppncmsunFornvocwnroaaaegcuwnc&|u'.>negu:rf.:rumu:i:nmmnaoc& , 7




= - = o )
Y ; jecti i .'
| ;[;L:it;;tggzjil{i::‘:ser. No Objection Cerlifiotc for gfounug?r extraciion by industriea shall be granted subj_ecl to,the mtrowInuf-llf:_,*r
+ 1) No Qbjection Cerlificate shigl be grantetl anly i |
the desired quantity of water. '
. ii? All Ingusl_rius shall be required (o adept lutest water elficiant teehnologles o os o reduce dependence on “mundwamrr"'.mﬂ'w!‘-‘-
W) All Indugiries abstrating graund watar in eroezo ol 100 o1 shall b tequired to ynderioka sanuul water.aidit Uirough
_ Confedeération of Indian Industries (ClI)/ Federalion Indian Chamber of Commeree nnd Industry (FICCI)/ National Productivity Council
(NPC}'cgnifwd auditury und submit audit reportg within three months of curnpletion of the same 1o Ground Water Department Lttar (ff*‘
Pradesh. All such Industrles shallbe required to reduce thele ground waler use by at lenst 20% over the next five yn_a;.'_.‘ through {

- approprlate means. 4

SO Ay whee: lyeol gevennent water yupply agencicy ure not abla to supu[y N

%) Construction of observalivn well(s) (piezometes){s) vathin the premises and instullation of oppropriate valer level monitoring ;
mechanism as nwentioned in General Condition no 10 shall be rnandatory for indusirles drawing/ proposing tu deV_\i Ff?OfE.lllﬂﬂ 10 ny
/day of ground water and. Maunitoring of yater hevel shall be tonae by the project pruporient. 1he plezometer (UUS'L‘NFI[IGT'I well) shall be
constructed al o miniraun distanee of G0 m o the bore vesll/production well. Depth ond aquiler zuno tupped in the piezormeler
shall be the same as that of the purnping well/ wells, Monthly water fevel data shall be submitted online 10 the Ground Water
Department, UPR, : _ : i
V) The hroponent chall be required Lo ndopt rouf lop rain water harvesling/ recharge i the project premises. |r.1d.pstr_:es v'vh[ch are likely
10 polluté-ground water (chemical, pharmaceutical, dyos, pigments, paints, lextlles, 1annery, pesticidea/ |nscpt_lpcdeS.-,fe_r.ltlizerﬁ.

* gloughter Fouse, oxplosives ote.) shall store the harvesled rala woler In surface storage tankg for use in the Industry. )
vi) Injection of tiealed/ unireated wasle water into aquiter system is strictly prehibited. . s
vii) Industries which are likaly to cavne grownd water pullution e funning, Slouahler Houses, Dy, ’-‘1r"-ff"'«'~"f ferracheritul, "
washericr, ather hazardous units e, {:':s par GG Iist) need 1 undartake neceoanry wezll head protection Measures 1o ensure

- prevention of ground water puliiiion.

'(B) Infrastructural User: The No 0bfei:tmn' Cerlificate. for ground water abstraction will be granted subject 1o the lollbwing specihic
. conditions: ' ! ——
) In tase of infrastructure projects that require dewatering, pruponent shall be required to carry out regular monrlormg of Jewatering
_discharge rate (using 4 Jiyital water [low meted) and submit the data online 10 Ground Waler Denartment.bUP as applicable. N
Monitoring records and resulls should be rutnined by the propanent for two years, for ingpection or reporting gu raquired by District
. Ground Water Management Counil ‘ "
ii) fn3tallation of Sewage Treatment Flants (STP) shall L rnandatory for new projects, where ground waler requircment IS more than
20 m3 /day. The water {rom STP shall be utilized for 1eilel flushing, car waghing, gardening ete -

-

Date-04/07/2022
Rlace:Gautam Buddh Nagar

This certificate'is ¢lectronically generated and does not require digital signature

4/




M/s. | "“T"Séndeep P4 er' Rllills'Pvt. Ltd.

Al- 20, Sedtor - s\gida-zo‘l 301, UP

is @ regis ere%ﬁember of our facility
Gﬂta No. BTZ,TOGCha Vill. Kumt ﬁ%k

0 — L

barpur Road, NH-Z Kanpur-Dehat-209101 UP

.

- . /
: entﬂ/'lc’Dlsposal‘UfHazaerus Waste

p——————

= ' {

'_,_...---—-.-...._“_‘
f/"

Boyym ALKI3462/19 /

\ ugust 01, 2024 Vi

One lnéy verify '
Bharat 011

For Bharat Oll & Waste Management Ltd.

- m iy Sigried By'ngali Rohlagi
Data: 2023-07-18 15:08:22 .
IP-49.36.176.240
. ID; HVSEPYo4 DVbeydUUjqGaw==
 Click hore to E-verify .

\actkr\e\\eﬁhershlp’bfy‘ai{ng/ B VR

'Membersh:p is subjcct to the terms & conditions of agreement & may be terminated by BOWML,
upon non—paymeut of dues/ payment

W;\ste M\hagemenﬂﬂaf

Digitally Signed Br:Smder K Muia
Dale: 2023-07-18 15:09:09

IP: 49.36.176.240

ID: XUMHqoPHSTTRJOHENVsDvg==
Ciick hers 1o E-verify

Authorized Signatory-

i

4




TAX |

KNo : 142313126513448
‘AckDt : 31-Jul-2023
tatus : Active

NBRE

RN 1 3b3 5a72a4eb0d88a88b4193338245cb4b88bb2031990ef93d0f6ef6fcf149766

P Printad on 27.Jul-2023 0357
(1" ORIGINAL FOR BUYER)

Bharat Ol & Waste Management Ltd.

Kanpur-Dehat,UTTAR PRADESH - 209101
STATE CODE :09

GSTIN/UIN :09AADCB1158N22ZF

PAN :AADCB1158N

- CIN :U11201DL2007PLC160944

Gata No. 672,706Cha Vill. Kumbhl,Akbarpur Road, NH-2

Invoice No.

KISER/2255/23-24

Dated
27-Jul-2023

Customer 1D ! 5151

Mode/Term of Payment

Supplier's Ref:- CHALLAN NO: 022

Supplier's Ref Dated :- 18-
Jul-2023

%‘andcep Papcr Mills Pvt. -l.td

AI0TSector - 6,Noida, UTTAR PRADESH
201301, India )
GSTIN/UIN :09AAACS2799F122 ' %
PAN :AAACS2799F ‘ q
POS: UTTAR.PRADESH - State Code: 09

|popate
WTS Reference No WTS Dated g
70480 18-Jul-2023
SEAL No :- 4 __Vehlcle No : DL1LAE 6593

ONSIGNOR

'Indcep Paper Mills Pvt, Ltd.

| A -20, Scctor - 6,Nolda, UTI'AR PRADESH
201301, India. .
STATE CODE :09

GSTIN/UIN 09MACSZ?99F1Z2

Form - 10: 76590

Eway blil : NA

| LR.NO.

LR Dated :

‘| Reverse Charge Applicable :

Box/Cases :

'|.NO
PAN :AAACS2799F s
:I‘ Category | Description Of Goods HSN/SAC | Quantity | Rate {2] Umt Amount (3)
{e] ey e
Hazardous Waste Disposal-Se rvices

1 |33.2 33.2- Contaminated cotton r#ge-. or other cleaning materials 999432 (7 19.00 |[KG 133.00
2 |37.2 37.2 -'Ash from incinerator and flue.gas cleaning residue 999432 780 8.00 KG 6,240.00
3 g:mo Plastic Waste : 999432 | 960 1900 |KG 18,240.00

Escrow Fund | 999432 5% 312.00

Total Taxable Value
. ; s 24,925.00|

o 3% o L - '555;}@ Lo 2,243.25
: _;@{‘l Bt nsa g [ It W (9 GsT [ :
Round Off 0.50
) : 1,747.00 KG T 29,412.00
i Amount Chargeable (in words) : INR Twenty Nine Thousands Four HundredAndTwelvaRupeesOnIy E.&0.E.
HSN/SAC Taxable Value = L Central Tax -  State Tax Total Tax Amount *
= —  "|"Ratez) | __r_nount{ﬂ._ “Rate (Z) |~ Amount (Z)

999432 -24,925.001  ..9.0077 . 2,243.25) '9._001 2,243.28 4,486.50
| - Total 24,925,00 iR 1 2,243, zs| [ 2,243.25 2,486.5

Tax Amount (in words): INR Four Thousand Four Hundred And Elghly Seven Rupqes Onl)'

Declaration:

1. We declare hat this invoice shows the actual price of the goods described and thatall

particulars are true and correct.

2. Interest @ 24% per annum payable it the bills is not dearsd!paid within 07 days of

presentation of the documents.

& 3. Please pay only by RTGS/NEFT/DD/Cheque; IF DD/Cheque men Please send 1o with
: -Pefyment advise BOWML, Attn: Accounts, 11 LGF, Community Center, East Of Kailash, New X

3eihr1\ 10065, Tel: 011-41000710/26216466/9717706048 sales@bharatoil.com
L-'- Invoice is final, if no dispute notified in writing with in 7 days of Invoice.

n each invoice to get proper credit against the specific Involce.

bank account number is ONLY for this specific Involce Please use the bank Alc

Axis Bank Limllscl
BOWMKUOZZSSX2324
La]pat Nagar,New Delhi
UTIBOCCH274 .

-,..M.ani_sh,Kumar Digdally Signed By:Manish Kumar
ST Dats: 2023-07-27 15:07:35
Accountant IP: 48.36.176.240
T e 1D Su1VjuBOeziZQ9nDNCODVg==

sales@bharatoil.com cuex e Every
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Sandeep Paper Mills (P) Ltd.

Faclary : A-20, Seclor-Vl Noida, Distt. Gautam Budh Nagar (U.P.)

" 651 .ﬁ/‘ﬂ — 0 "9 ] | | :
sl No. 822 77125 ,Z?/ J%NZZ-'Z-F . /_5/9/77% 7_3 :
{ /él !Q’Z‘;:,’_ SR

Pre-authentigéted by ' 75

Auth. Signatory

Following goods are sent to.you asa resutl of sake I for sale/as stock transfer Jﬁor repait vy
DESCRIPTION OF GOODS - ;
_REEL NO. WEIGHT - REELNO. = | -WEIGHT CQTY. .| WEIGHT RATE | AMOUNT

14 :
. Time of removzl

'k_fr-f-\ !\‘u .‘/ ?

Signature

Status

44/



: 50477282243 gbnodaksadbhatzshamznaaasaissl '
4231282 quss,

; 29-“:3'»2023

i ,qu(xrgm-gfquﬁmnz'

o p.'o.'p";o': &

WTS"Rarmnee No' % ;

‘Sndeep Papulﬁ s Bt |

"| A- 20, Sector - suulua.ummpmesu
.| 201304, India '

‘I'ATE‘CDDE_ _.09

: Amount (z)

57.00
.3,320.00

-9,120.00

166.00

12,663.00
1,139.67

1,139.67

’l-lJPlfNagaerclolhl |

T ¥

Uﬂamhzn
M:nauarnmtl.td. .7

3='Plam‘ WY;&WU RI‘GSFNEFD‘DD!Chuqua AF] DD!Chequu then' P:eauo‘aerid 'to'with paj

Bo\gmm. wAEGourts f‘li&LGFf(;prmndn]ly Ceriter East.Of Knllash Naw Délhl:A10065Te

16431519717;6504& uél&i@ﬁhhramll com. . ;
H’ﬁp‘d{s Y ':7a‘dm61’ lrwoleo.




amfest Document No

Address

[I) BHARAT OIL COMPANY (I).RI

JE-18.'Site-IV,® ‘Sahibabad' Industnal Ared
=GhaZ|abad UP-

‘e-mail: sa!es@bhara:ou com

201010Tel.: 0120-4167924 :

“Mauza
Roorkee 24?664' UK Te
s-mail: sales@bharatoﬁ com

UB_F%ASTEJ\?

:-‘(alu)unyuprcancanp rDehat{UPPCBRO)II-l‘H
: 23

Applied on déled 21 02-

lggo_rlsed pécked rpa_rked

t'ranspcrt by oad:
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Duplicate For Transporter
BILL OF SUPPLY '

SANDEEP PAPER MILLS ( P )LTD.

A - 20, SECTOR - VI, NOIDA, -201301, GAUTAM BUDH NAGAR (U.P.)

GSTIN 09AAACS2799F122
Tel, : 0120-2422757-758 Fax : 0120-4208804

emall : sandeeppapernolda@rediffmall.com

Invoice No. : 834 " |VehicleNo. = : RJ44GA1018

Dated : 28-06-2023 ; ' Station : Chittorgarh Rajeshthan

Place of Supply ~ : Rajasthan (08) : E-Way Bill No.

Reverse Charge : N Documents Throu : LAKSHAY ENTERPRISES

GR/RR No. : 999 /28-06-2023 ' _P 0. NO., :

Transport . LAKSHAY ENTERPRISES CARGO POLICY NO: 34070021220200000017
| Billedto : Shipped to :

HARSHIT TRADING COMPANY 'HARSHIT TRADING COMPANY .

VILLAGE BAWALIYA NEAR NUVOCO CEMENT _ VILLAGE BAWALIYA NEAR NUVOCO CEMENT

PLANT , CHITTORGARH , RAJESHTHAN -312001 PLANT CHITTORGARH , RAJESHTHAN -312001

(@IN f/»UIN : 08CILPS3622P1Z1 GSTIN / UIN : 08CILPS3622P171

‘| IRN 3d771'27fee59822e21f6f01aD2b0ed598&f62a28f53d43e36a877caeﬂd5e3683 Ack.No. : 142312969507016 ~Ack.Date : 28-06-2023

S.N, Desmpt:on of Goods HSN/SAC Qty.|Unit Reel Price| Amount{Rs.)
Code ] - N
1. |PLASTIC WASTE FOR DISPOSAL (NOT FOR SALE 391590 24,260 IKGS 24,260 . 0.00 0.00

0.00

Grand Total 0.00

Tax Rate Taxable Amt. IGSTAmt. Total Tax

Rupees Zero Only

Bank Details : KOTAK MA'F:!INDRA BANK, MAYUR VIHAR DELHI, N CNO.-9712385511, IFSC - KKBK0000203

Terms & Conditions Receiver’s Signature
E.& O.E.

1. Goods once sold will not be taken back.
2, Interest @ 18% p.a. will be charged if the payment

is not made Immediately. -/
3. Subject to Uttar Pradesh & Delhi Jurisdiction only. Authorjsed Signatory

M ,

for Sandeep Paper Mills Pvt. Ltd.
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BILL OF SUPPLY

SANDEEP PAPER MILLS ( P)LTD.

A - 20, SECTOR - VI, NOIDA, ~201301; GAUTAM BUDH NAGAR ( U.P.)

GSTIN : 09AAAcsz799F122
Tel. : 0120-2422757-758 Fax : 0120-4208804

emall : sandeeppapemofda@md!tﬁnaﬂ com-

Invoice No. : 510 7" |VehicleNo. - : RI52GA8786

Dated : 23-05-2023 | station : Chittorgarh Rajeshthan

Place of Supply ~ : Rajasthan (08) E-Way BillNo.  : 441339504823

Reverse Charge : N ) Documents Throu :  LAKSHAY ENTERPRISES

GR/RR No. : 980 /23-05-2023 - P. 0. NO.

Transport i LAKSHAY ENTERPRISES CARGO POLICY NO: 34070021220200000017
‘| Billed to : ' - | Shippedto : .

HARSHIT TRADING COMPANY HARSHIT TRADING COMPANY

VILLAGE BAWALIYA NEAR NUVOCO CEMENT VILLAGE BAWALIYA NEAR NUVOCO CEMENT

PLANT , CHITTORGARH , RAJESHTHAN -312001 PLANT CHITTORGARH , RAJESHTHAN -312001

Cnvjun  : oscessezzeiz © |GSTIN/UIN  : 08CILPS3622P1Z1

\4f39ad : : i “ . 23-05-2023
‘mn . 3439ad05b4dca6db2265B09C78Ade4da6480c4883b44003414c2ac17e7230c  Ack.No. : 142312791941500 ~Ack.Date : 23

S.N, | Description of Goods HSN/SAC Qty.|unit  (Reel Price| Amount(Rs.)
SR Code -

imrgm

ASTEFOR DISPOSAL: (NOTFORSALETH: 391590 27,190 |KGS 27,190 0.00 0.00

R

0.00
Grand Total. ~ 0.00
Tax Rate Taxable Amt. IGSTAmt.  Total Tax
Rupees Zero Only |
Bank Details : KOTAK MAHINDRA BANK, MAYUR VIHAR DELHI, A/C NO.-9712385511, IFSC - KKBK0000203
Terms & Conditions ' Receiver's Signature y
E& O.E. ' for Sandeep Paper Mills Pvt. Ltd.
1. Goods once sold will not be taken back. - :
2, Interest @ 18% p.a. WI“ be charged if the payment d
Is not made immediately.' S .
3. Subject to Uttar Pradesh & Delhi Jurisdiction only. " Authopised Signatory

S2Z.
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